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OA NO 349/2024

YASH PAL SINGH

VERSUS
STATE OF UUTTARAKHAND ...Respondents
& ORS

REPLY AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE
DHERADUN, UTTARAKHAND IN COMPLIANCE OF THE
ORDER DATED.. PASSED NU THE HON’BLE TRIBUNAL

Most respectfully showeth:

[ Savin Bansal S/O Sri Shashi Bansal, Aged About 40 years
presently posted as District Magistrate, Uttarakhand do hereby
Solemnly Affirm on oath and state as under:

1. That in my above-mentioned official capacity, I am
acquainted with the facts and circumstances of the present
case and I am fully competent to file present reply by way of
affidavit

2. That vide order dated 12.07.2024 this hon’ble Tribunal was
pleased to pass following directions:

“1. Lerned counsel for the respondent nos 1,4,6 and 7 has
prayed for four weeks time to file the reply. We find that
though the affidavit of service has been filed but other
unrepresented respondents are not properly served.”

That the copy o

f _the: i _
ANNEXURE A, |, - e‘“%gfr 1s Annexed herewith as

-
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&) Distr
& ICt Magistrar-~
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Para wise Reply:

3. That contents of para No 1 need not reply.

4. That the of para no 2 are wrong and denied. That the
averments made therein are denied until specifically
admitted. It is submitted that the proposed site for Shri
Balaji stone Crusher is situated within the Doon Valley Area
Notified by  MoEF&CC  vide letter no V-
29012 /ess(cPA)/2015-16 dated 01 Feb 1989. That as per
the CPCB notification dated 07 march 2016 the
recategorization of industries was done and stone crushfzrs
were included in the orange category (due to the Pollution
Index 50). That as a result MoEF&CC Doon Valley
Notification dated 06.01.2020 amended the 1989 'docfn
valley notification and the re-classification of indt?stnes in
to red, orange, green and white was made apphcable'to
Doon Vally Area and there is provision that ind:ustnes
falling in orange category in which stone crusher is also
included will have to obtain Environmental Clearance from
SEIAA Annexure 1. :

That in chapter 1 Point no 03(I) of Uttarakhand Stone
Crusher, Screening plant, Mobile Stone Crusher, Mobile
Screening Plant, Pulvizer Plant, Hot Mix, Ready Mix policy
2021 promogulated by Uttarakhand Government Industrial
and mining unit-1, vide its office memorandum no
1875/VII-A-1/2021-03(101)/2021 dated 11 Nov 2021, Shri
Balaji stone crusher Address 274 floor GuruKripa Complex,
New Road, Opposite M.KP College, Dehradun, Khasra under
village Majrigrant area of Tehsil Doiwala no 1224, 1233,
1223, 1225, 1226, 1220 kha, 1326, 1329, 1330, 1325 kha
total area is 1.550 submitted application as per Schedule 1
form along with the relevant records for installation of stone
crusher on the land on 02.08.2022 in the office of the
District Mining Officer, Dehradun. Annexure 2.

That after obtaining all relevant documents by
Shri Balaji Stonel Crusher along with application dated

02.08.2022 for In;

'e’rf“"(\&strrct Magistrar.
“*. Dehradun
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Minerals in Plant Premises, the District Mining Officer,
Dehradun vide his letter no 327 dated 02.09.2022 to t_hc
District Magistrate requesting members to provide the Joint
Inspection report as per Point no 6 of chapter 1 of
Uttarakhand Stone Crusher, Screening plant, Mobile Sto.ne
Crusher, Mobile Screening Plant, Pulvizer Plant, Hot Mix,
Ready Mix policy 2021, for the proposal/application of the
stone crusher at the proposed site. Annexure 3.

That the District Magistrate, Dehradun in light of szlra
6 Chapter 1 of Uttarakhand Stone Crusher, 'Screenmg
plant, Mobile Stone Crusher, Mobile Screening Plan.t,
Pulvizer Plant, Hot Mix, Ready Mix policy 2021 vide his
letter no 24 /Mineral/2022 dated 14 Sept 2022 sent letter to
the members of the Committee i.e. Divisional F orest Officer,
Forest Division Doiwala and District Mining Officer,
Dehradun to submit a joint inspection report of the
proposed project site for the establishment of the Stone
Crusher. Annexure 4.

In continuation of the letter dated 14.09.2022, the
Office of the S.D.M. Doiwala, Distt.-Dehradun through letter
no 387/Na-NA/(Inspection Sto-Cru)/2022-23 dated 22 _Sept
2022 informed the members of the Joint committee that the
date 27.09.2022 was fixed for the inspection of the
proposed/applicant stone Crusher site. As per the
inspection report of the Joint committee comprising of the
Revenue Department, Mining Department and Forest
Department, Shri Balaji Stone Crusher proposed Site is
located at a a distance that fulfils the standards specified in
the Uttarakhand Stone Crusher Policy. That the Joint
Inspection report was submitted to the higher officials. That
a request letter was sent to the Member Secretary,
Environment protection and Pollution Control Board,
Dehradun by Director, Geology and l\ﬁ'ining__ Unit,
Government of Uttarakhand vide Letter no 521/Sto-

.g;u(::zr D/ih;l—kha-ﬂcai / Dehradun/2023-24 dated
of3 1205 or conducting inspection of th i
” .“ } /-"l .\H A P n of the proposed site of

R v
X r-‘%—_LDlSUICt Magistra.
. ~ Dehradun
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Shri Balaji stone crusher and provide recommendation/no-
Objection for the proposed project. Instantaneously Member
Secretary, Environment protection and Pollution Control
Board, Gaura Devi Paryavaran Bhavan 46 B IT Park,
Sehstra Dhara Road, Dehradun vide letter no
UKPCB/HO/S-183-438/2023/456 dated July 03, 2023
provided its inspection report. Annexure 5.

That keeping in view the standards mentioned in the
joint inspection report of the constituted committee and '%he
inspection report of Uttarakhand Environment Protection
and Pollution Control Board, Dehradun, Uttarakhand
Government Industrial Development Section-1, ~office
memorandum number 2881/VII-A-1/2023—03(24) / 2023
dated 04 December, 2023 gave permission for
establishment/operation of stone crusher plant and storag?
of minerals at the plant premises in favor of Shri Balaj
Stone Crusher, No. 2nd Floor Gurukripa Complex, New
Road Opposite M.K.P. College, District Dehradun, Khasra
No. 1224, 1233, 1223, 1225, 1226, 1220 kha, 1326, 1329,
1330, 1325 b Village Majri grant area of Tehsil Doiwala for
capacity of 200 ton per hour total area of 1.550 hectare land
for a period of 10 years subject to the decisions in cases
Diary No. 24713 /2023 State of Uttarakhand and others vs.
Deepak Kumar pending before the Hon’ble Supreme Court
Of India, New Delhi, and others, Public Interest Litigation
No. 39/2022 pending before Hon’ble Uttarakhand High
Court, Nainital and OA mno 702/2022 titled as Deepak
Kumar and others vs. State of Uttarakhand and others
pending before the Hon’ble National Green Tribunal Bench,
Principal Bench, New Delhi. Annexure 6

That condition no 1 of the office memorandum dated
December 04, 2023 i.e permission/licence for the
establishment of stone crusher it is stated that the proposed
site is Situated in Doon Valley area as notified by the Doon

Valley Notification dated February 1, 1989. That as per

Central Pollution Control Board's letter number B-

0z

Page 4
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29012 /ess(CPA)/2015-16 dated March 07, 2016 specifying
classification of industries Stone Crusher has been
specified in Orange Category list ( Pollution Index-50).

That as a result MoEF & CC notification Dated
06.01.2020 modified 1989 doon Valley Notification and
applied the classification of industries Red, Orange, Green
and White category in Doon Valley. That there is a provision
to grant permission for establishment of orange category
industries, which includes stone crushers, after obtaining
environmental clearance from State Environment Impact
Assessment Authority. Therefore, it is mandatory to obtain
environmental clearance before setting up/operating a stone
crusher plant in the area in question and storing minerals
in the plant premises and only after obtaining the requisite
clearance, the work of setting up/operating a stone crusher
plant and storing minerals in the plant premises can be be
started.

In the continuation of the above project proponent
obtained EC vide letter no E.C no 153009(91)/2023 dated
30 January 2024 from SIEAA and obtained Consent to
establish from UKPCB letter no UKPCB/RD/NOC/
Dehradun-3729/2023-24/4519-1811 dated 18-01-2024
That at present Project proponent has not obtained Consent
to Operate and the Plant is not functional. Annexure 7.

It is submitted herein that as per the inspection
of the revenue records Khasra no 1218 and 1219 are
adjacent to the Khasra no 1220 and Khasra no. 1218 and
1219 are in the form of submerged land under category
Category 6 (1), but Khasra no. 1220 kha has been acquired
by the plant owner for stone crusher. However, the project
proponent has not applied for permission in Khasra no
1218 and 1219. That as per the investigation report of the
Rev‘enue Department, an application has been made by the
project proponent for the establishment of a stone crusher

A pl Khasra No. 1220 kha, area 0.1820 hectares, which as per

L
the revenue records is registered in the name of Shri

|
/ <
A “o-,zf '
o~
-" /4
g

i_;’_:Lolstrrct Magistia.
T*. Dehradun
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Lakshmi Singh, son of Shri Jaspal Singh, resident of Kurali
Rudraprayag. Annexure 8.

. That the contents and averments made in Para no 3 are

wrong and denied. It is submitted that as per joint
inspection report of the constituted committee, the proposed
site for the stone crusher is located at a distance .of 60
meters from the Jakhan river. In relation to which, it was
mentioned in the letter number 295/SA-11/SC .Dedur‘l fla:ted
29.12.2021 of the Executive Engineer Irrigation Division,
Dehradun, which is addressed to the Gram Pradhan, Grz_tln
Panchayat, Majri Grant Development Block, Doiw 'a
District, Dehradun, there is a huge amount of water flow 'm
Jakhan river during monsoon period at the Fun Vanlley site
and water does not flow in the Jakhan River during lean
period at that place. That Jakhan River appears to be {Non
Perennial river) in upstream of Fun Valley. Annexure:- 9.
That apart from the above, Uttarakhand St<.3ne Crush-er,
Screening Plant, Mobile Stone Crusher, Mobile Screening
Plant, Pulverizer Plant, Hot Mix Plant, According to (d) of the
Readymix Plant License Policy-2021, rainy river, d.raln a.nd
pond (Non Perennial river) means such water flow in which
water and flow occurs only during the rainy season.

. That the averments and contents of Para no 4 needs no

reply. That the reply to para 3 may be read as part and
parcel to this Para.

. That the contents and averments made in Para no 5 are

wrong and denied. It is submitted that as per the joint
inspection report of the constituted committee, the distance
of the population from the proposed Project site for the
stone crusher is more than 300 meters, which is situated at
a reasonable distance as per the standards prescribed in the
Uttarakhand Stone Crusher policy 2021. That Uttarakhand

Stone Crusher policy 202 1, does not mention the distance
standards of the Cremation

ground from proposed stone
crusher and scre

ening. Annexure 10.

E

.. 53| District Magisu ..,
q&‘;j f\ Dehragun
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8. That the contents and averments made in Para no 6 are
wrong and denied. It is Submitted that as per chapter no 1
of Uttarakhand Stone Crusher policy -2021 point number
13 (2) approval of the stone crusher/screening plant and
storage place to be established by the government for
commercial purposes in private land will be sent to the
District Magistrate and Director General after being issued
from the competent level and after the installation of the
plant at the site the site will automatically be recorded
under section 143 of UPZALR Act-1950 (as in force in the
state of Uttarakhand and as amended from time to time) by
the S.D.M. concerned. and it will automatically be recorded
by the S.D.M. concerned. Annexure 11

0. That the averments and contents of Para no 7 needs
no reply. That the reply to para 6 may be read as part and
parcel to this Para.

10. That the averments and contents of Para no 8 needs

no reply.

11, That in reply to the Para no 9.That after the obtaining
the Environmental clearence form SEIAA and Consent to
Establish and Consent to Operate by the project proponent,
the stone crusher is made functional.

12. That the averments and contents of Para no 10 needs
no reply. That the reply to para 2 may be read as part and
parcel to this Para.

13. That the averments and contents of Para no 11 needs
no reply. That the reply to para 2 may be read as part and
parcel to this Para.

14. That in reply to the contents of Para no 12 it is

submitted that the project proponent has not obtained

consent to operate from the Uttarakhand Environment

Protection and Pollution Control Board for the operation of

the stone crusher. That after obtaining the consent to

operate the stone crusher, the work of
establishment/operation of the stone crusher plant and
éﬁt}ﬁge of minerals in the plant premises will be started

Lol
) &

| L
L
G

X
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@, 1S. That the averments and contents of Para no 13 need
no reply. That the reply to para 2 may be read as part and
parcel to this Para. '

16. That the averments and contents of Para no 14 need
no reply. That the reply to para 2 may be read as part and
parcel to this Para.

17. That the averments and contents of Para no 15 need
no reply. That the reply to para 2 may be read as part and
parcel to this Para.

18. It is submitted that only after fulfilling the conditions
mentioned in the Uttarakhand Stone Crusher Policy-2021
the Stone Crusher Plant and Storage of Minerals at the
plant premises i.e Shri Balaji Stone Crusher, No. 2nd Floor
Gurukripa, 1224, 1233, 1223, 1225, 1226, 1220 kha, 1326,
1329, 1330, 1325 kha total area is 1.550, total area of land
is 1.550 hectares will be operational.

19, That the para no 6 of the above mentioned policy has
been modified on 25 May 2023 . That the copy of the
modified policy is annexed herewith as Annexure 12.

20, That, in compliance of the order dated 16.07.2024
passed by this Hon’ble Tribunal the present reply is filed on

behalf of the District Magistrate, Dehradun for kind perusal
of this Hon’ble Tribunal.

Deponent

AT A .

g« ,?,\E, Deponent above named do hereby verify and say that the

% cdntents of above report by way of affidavit are true and
¢qrrect to my knowledge based on record, no part of it is false

51 nothing material has been concealed therefrom. That legal

B l?missions are further true as per legal advice received and
helieved to be true and correct,

Verified by me on@)m’ﬁﬁ\\\q at....3. 72k, ~on this 0 k
. Mu.at.... k. - 18 .. 0.d
Idenﬁﬁed bﬁf m2024 at. ¥ @4444 o @ ~

YL ol Depotient

Page 8

VERIFICATION &[] District Magistrar:
~ Dehradun

strict Magistra..
Dehradun
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Item No. 16 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 349/2024
(IA No. 147/2024)

Yashpal Singh Applicant
Versus

State of Uttarakhand & Ors. Respondent(s)

Date of hearing: 12.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma & Mr. Kanchan Kumar, Advs. for Applicant (Through
\Yel

Respondent: Dr. Ankit Gupta, Adv. for MoEF & CC (Through VC)
Ms. Anjali Rajput, Adv. forR-1,4 & 7
Ms. Bani Dikshit & Mr. Uddhav Khanna, Advs. for R - 6

ORDER
1. Learned Counsel for the respondent nos. 1, 4, 6 and 7 has prayed
for four week’s time to file the reply. We find that though the affidavit of
service has been filed but other unrepresented respondents are not
properly served.
2. Hence, we permit the applicant to serve the unrepresented
respondent and file affidavit of service at least one week before the next

date of hearing.

3. List on 14t Qctober, 2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

July 12, 2024
SN

Page 9
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th January, 2020

S.0. %4(E).—WHEREAS, vide notification number S.0. 102(E), dated the st Fcbruary, 1089
(hereinafter referred as the said notification) the erstwhile Ministry of Environment and Forests imposed restriction
on location of industries, mining operations and other developmental activities in the Doon Valley, bounded on the
North by Mussoorie ridge. in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and river Yamuna in the North-West in erstwhile Uttar Pradesh (now Uttarakhand).
keeping in view the environmental impact in the region;

AND WHEREAS. in respect of the said notification certain directions have been issued vide notification
number S.0. 943 (E), dated the 4" July, 2005 and 5.0. 2125 (E), dated the 13" December, 2007,

AND WHEREAS, in the mcantime the Central Pollution Control Board (CPCB) has also issued dircctions
on the categorisation of industries vide letier No. B-20012/ ESS(CPA)/2015-16. dated the 7% March, 2016;

AND WHEREAS, the Government of Uttarakhand vide letter No. 122/D-3-19-13(04)/2018, dated the 1o"
April, 2019 requested the Ministry of Environment, Forest and Climate Change for amendment in the said
notification;

AND WHEREAS. the Ministry of Environment. Forest and Climate Change has examined the request of
(he Government of Uttarakhand:

AND WHEREAS, there is a need (o consolidate the amendments and the directions as above and also to
harmonise the conditions based on the said directions and amendments;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 read with sub-rule (4) of Rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification
and impose following conditions in respect of the activities falling the Doon Valley comprising of the above criteria,
namely: -

In the said notification, for clauses (i), (ii), (iii), (iv), (v) and ANNEXURE, the following shall be
substituted, namely:-

«(i) Location/siting of industrial units — It has to be as per modificd dircctions issued by the Central Pollution
Control Board (CPCB) vide letter No. B-29012/ESS(CPAY2015-16, dated the 7" March, 2016 under section
18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 regarding harmonization of classification of industrial sectors under red/orange/green/white

caligorias and as may b amended from time Lo time by the CPCB and the Ministry of Environment, Forest and
Climate Change.

(ii) Mining — Approval of the Union Ministry of Environment. Forest and Climate Change must be obtained b
starting any mining activity. 3 ained before

(iii) Tourism — It should as per Tourism Development Plan (TDP), to be prepared by the St
Tourism and duly approved by the Union Ministry of Environment, Forest and Climate Chang ate Department of
E .
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= [PART l—sec. Xibl

———— THE GAZETTE OF INDIA : EXTRAORDINARY

. ion Ministry of
() Grazing - A< per the plan to be prepared by the State Government and duly Wl‘m"‘d by the Union : Inisty

Environment, Forest and Climate Change.

Ty ared by the State
(v) Land Use - As per Master Plan of development and Land Use Plan of the t:n.un: area, 1o be prepared by the
Government and approved by the Union Ministry of Environment. Forest and Climate Change.

Note:

(a) Red categories of industrics shall not be permitted in Doon Valley: .
(b) The total number of fuel bumning industrics that shall be permitted in the Doon Valley <hall be limited
by 8 tonnes per day of Sulphur Dioxide from all sources. (This corresponds to 400 tonnes per day Coal
with | % Sulphur). .
(c) Siting of Industrial arcas shall be based on the prescribed critesion and with prior approval ol
Competent Authority:
(d) Existing orange catcgorics industrics, which arc now in the red categorics of industries shall be
continued, however. no expansion shall be allowed.”.
[E. No. 25/6/2012-ESZ|

DR.SATISHC. GARKOTI, Scientist ‘G

Note: The principal notification was published in the Gazetic of Indsa. Extraordinary, Part 11, Section 3, Sub-section
(il) vide number S 0. 102 (E), dated the 1" February, 1989

Liasathad I Dy :;hqumg @ Covernment of India Prosa, Ring Road
. £
wad Publiahend by the Comtrulier of "'\blums:m\ )

Mayapue, New Dethy. -
Deelhi- 110054 110064

L e
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& CENTRAL POLLUTION CONTROL BOARD
Hirdh (e T @R AN, I )
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No.B-29012/ ESS(CPA)/2015-16/ March 07, 2016
To

The Chairman

All the State Pollution Control Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT. 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN / WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Controt
Committees (PCCs); and

WHEREAS, under section 16 (2)(¢) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and puidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs
for grant of consents to industries and {or Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industrics was deliberated upon
i the 561 Conference of Chairmen & Member Secretanies of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling, Lmtdcr

Red/Orange/Creen category to bring uniformity in classification of industrial sectors
across the country; - e

e —— e e e e e e e

e —

aNIE o gl aEa e, fedli10032 I
Parivesh Bhawan', East Arjun Hagas, Delhit - 1100272
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i mrenpe 30 (e 37
. WHEREAS, the report prepared by the Waorking Group was C!lSL'I.I.‘:»bL.Ll. mT tl:;}\ _37‘n
Conderence of Chairmen & Momber Secretaries of CPCB& SPCBs/PCLs held in Defhi o
September 15, 2011, whercin some modifications were proposed;

WHEREAS, the final report of the working group was prepa rf:d, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and n exercise of the powers nlclcgnt}’d to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, fullowling d:rcch.uns‘ were
issued for compliance to all SPCBs/ PCCs (o maintain uniformity in c'alep‘;ortzz']t‘mn oj
industries as red, orange and green as per list finalized by CPCB, u:rhlch identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green':

a). To maintain uniformity in categorization of industries under Red/
Orangpe/Green category, the SPCBs /PCCs shall adopt the list as I'inaliz(':d by C’l’_CB based
on the recommendations of that Working Group for grant of Consent, mvcrﬂorxzatnm of
industries under Red, Orange and Green categorics and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and G.reer} categorics
of industries operating in their jurisdiction based on the criteria specified in the final

report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copyv;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considercd as primary criteria,

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Mimisters of
the States, held in New Delhi during April 06-07, 2015 and also during, the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a"Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashira,
was constituted to revisit the criteria of categorization of industries and suypgest rationale

based on pollution potential for categorizalion ol industrial scctors and adopting it for
implementation of pollution control plan; )

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a function of the -
poliutants), effluents (water pollutants), hazardous wastes s

emissions (air
resources. For this purpose the references are taken from the the W

and consumption of
- - fT =
ater (Prevention and Control
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of Pollution ) Cess (Amendment) Act, 2003, Standards 50 far prescribed fn.r V‘.,_,;:u::, P.plhj:jlwllwl:
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 l.‘;'SIUl.i o
MOEFCC‘ The Pollution Index (PI) of any industrial sector is @ number from 0 to “IU‘( I":‘t_mr
Increasing value of Pl denotes the increasing degree of pollution load from the industrial secion

, 3 RTIT S Non-
WHEREAS , based on the series of consullations with SPCBs, different C,;w:.rnmel'\;(/ i
P .t Thiart L LS
government Institutions including industries and MoEFCC, the fallowing Crlh_l‘l.a Uilj ‘afn},t
Poltution Index ‘for the purpose of calegorization of industrial sectors has been {inalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 4110359 -QOrange calegory
o Industrial Sectors having Pollution Index score of 21 040 ~G.ru.en category
o Industrial Sectors having Pollution Index score incl. & uplo 20 -White categony

WHEREAS, based on the revised criteria, the “Final Reporton Revised Catvrﬂ“-""""ﬁ(’“
of Industrial Sectors under Rcd/Orange/Green/Whilc' has been _evo.vcd [he
‘Categorization’ is based on the relative pollution potential of the industrial scctors a.nd
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under
i, The Red category of industrial sectors. 60
ii.  The Orange category ol industrial sectors: 83
jii.  The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for Whize
category of industrics and an intimation to concerned SPCB / PCC shall sufficy;

WHEREAS, the purpose of categorization is to ensure that the industry s
established in a manner consistent with the environmental objectives and to prompt

industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB unde
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act '19?'4 and Se lL‘ i
18(1)(b) of the Air ( Prevention & Control of Pollution), Act , 1981 tl1c'01r|iet [; "*L‘C'MT
issued in June 2012 in the context of categorisation of |ndusn"ic- as Red ;3 rr “f“}m““
are withdrawn with immediate effect and following ‘Direclio;l‘i'. are ’ .m“b':— e
compliance by all SPCBs and PCCs R eyl e
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. 1, 2, F3and F4 ‘ﬂ.‘d Restiel)
Lists of Red, Orange, Green and White categorics of industpal scclurS:
presented at table no. G2, G3, G4 and G5 respectively, in the "Final Report
as attached herewith immediately. o
That all pending applications for consideration of ‘Consent to Establish
and ‘Consent to Operate” and future such applications shall be processed as
per revised criteria. o
That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the State which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries 'ocft'):'g.
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

That the ‘Revised Lists of Red, Orange, Green and White  category ol
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange Green
and White categories. Siting of industries shall be only in contorming arcas.
SPCBs / PCCs shall evolve sector specific plans for control of poliution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revise /prepare the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days 1e., before 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identified later-on under

different categories shall not be linked to sanction of loan /finance or bank
proccedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
andﬁWhite industrial sectors, shall be done at the level of concerned SIPCB
/ PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required It is

further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer. '

4/5
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] " . 4 1 h T
Tht SPCBs/PCCs shall acknowledpe the receipt of directions and mlm::if(t‘r:

Action Taken Report” in complionce with these directions to CPCB
15.04.2016.

(Arun

COP}’ to:

1. The Chief Secretary of all the States and UTs

2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rati Marg, New Delhi - 110011

3. The Secretary ,

Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
l.odhi Road,New Delhi-110 003,
5. The Advisor(CP Division)
Ministry of Environment Forests and Climate C hange
Indira Parvavaran Bhawan

Jor Bagh Road, New Delhi - 110 003

6. All Zonal Offices of CPCB — 4
Cy}’hm&;f j"f

(A.B. Akelkar) 5.2 . /¢
Member Seereta rv

p——
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. e 27 Jan
¢ “nspection Report in compliance with Hon’ble High Court Nainital order dated

: : irector

2023 in Writ Petition 168/PIL/2019 and Letter Dated 37 March 2023 issued by Direc
Geology & Mining, Uttarakhand, Dehradun.
Date of Inspection: 14.06.2023
Factual Details: : .

1. | Name of Stone Crusher/Screening | : | M/s Shri Balaji Stone Crusher.

Plant ' ; ‘

2. | Date of License : | Not Obtained

»3. | Period of License : | As pointno 2. _

4. | Site Details [ Khno. 1224, 1233, 1223, 1225, 1226, 1220 kha,

1326, 1329, 1330, 1325 kha. ,Village —
| Majrigrant, Tehsil — Doiwala, District -

Dehradun
. 5. | Area (Ha) : | 1.6270

6. | Location/GPS Reading - [30.145129 N & 78.162727 E
7. | Land Status - | Private land on registered lease.

(Revenue/Private/Forest/Govt.

Land)
8. | Distance from following (As per Clause 7 of Stone Crusher Policy 2021):

-A. River Ganges (In : | Not applicable.
Haridwar district) '
B. Other River (Perennial) - | At the time of inspection, no perennial river

flowing within/up to 500 mtr from the location
of proposed raw material feeder point.

At the time of inspection, no non perennial river
was flowing within/ up to 50 mtr from the
location of proposed raw material feeder point.

C. River (Nonperennial)

D. Govt. Forest: : | Forest not found in the vicinity of 100 mtr.

E. Public Worship Place: : | At the time of inspection, no public worship
place was visible within 300 mtr from the
location of proposed raw material feeder point.

F. Educational : | At the time of inspection, no Educational

Institute/Hospital/Nursing Institute/ Hospital/ Nursing Home found within
Home: 300 mtr from the location of proposed raw

material feeder point.

At the time of inspection, settlement was found
within 300 mtr from the location of proposed
raw material feeder point, however the distance

of settlement shown in joint inspection report is
more than 300 mtr,
9. | Industry/Unit Category : | Orange Category

(Red/Orange/Green) )
@/ L —— J

G. Settlement:




355

-

Industry/Unit Capacity (Tons/MT
Per Day)

200 TPH
]

11. | Total operational period in a week Unit not insta_ll(ad”/’/_
12. | Machinery and  Equipment | : | Unit not installed
engaged e el
13. | Source of Electricity and Load Not obtained connection
Capacity : _—
14. | Total ManpowerfLabour Engaged No details as the unit is not installed.
15. | Solid/Plastic Waste generated per 'No details as the unit is not mstalled.
day | ;
16. | Water usage/ Day and Source No details as the unit is not installed.
17. | Whether permission of CGWA No details as the unit is not installed.
18. | Whether Environmental Clearance Not obtained
granted (If yeé then date) :
19.|6 Monthly EC compliance No
submitted (Yes/No): .
20. | Date of CTO granted Not obtained
21. | Validity date of CTO As per point 20.
22. | Details of fine imposed by No
mining/revenue authorities if any
23. | Details of EC imposed if any No
24. | Any other Site-Specific Detail Arca falls within the territorial jurisdiction of

Doon Valley notification 1989.

Inspection Note/ Observation

1. Earlier joint inspection was conducted
by the officials from the mining, forest

and revenue department on dated

27.09.2022.

2. The google earth map showing the
details around the proposed location is
also enclosed for the reference.

3. 765000-volt Koteshwar — Meerut high
tension line (Tower) is present at
distance of around 40 mtr from the
location of proposed raw material feeder
point.

4. The distance of all the related parameters

may also be verified from the concerning
departments.

M wy

(Amit Pokhriyal)
Environment Engincer
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5] Lwnl : on!
A?::csmont Authorhy Gaura:;vBl
Paryavaran dha awan, T hlrd ‘Floor, y g:b)
LT, o Park, Sahutndhan Road, W&
Dehradun”. AR | o KA_

hstituted - _
ﬁ%lr'onmom, _Forests; and Climato 7
Changje Governmentof | india. )
Phona No-01 362976159

k@gml Il_._com

Emall- ulu.uac T}

E.c:'lg'o- \S3 09(31)12023
To,
. M/s Shree Balall Stcml Crulhor by~s
* Khasra Nu. 1224, 1233. 1228,
Ma,llrl Grant, Tohcli—DnlwalaZ; is
‘ S

u'%B "Fo

Sub; iU Roglrdlng gq
: '. Plant along ‘with

I'I'I
500

) Dlstﬂct- Dahndn

= émknh Slngh Dhlman (Par‘l.ncr)
22851220)Kha;
'b.hmdu
B 11»&
ropose

W@‘emn 7 Insulated
. 1226,71220" maa’:'ajaza.ugzs.f:;m 1m=mm¢ym{%u-mum
e 1,_'

. 'Datod- % o 01-2024 :

‘f“mm

‘25 1329 mo, 1325 Khl\flllagn—

3‘

# " f“w,
nfnbnsﬂman! of 200;
DG set at Khasra | No.d
L’\

1TH stonl Crushof
1233, 1223, 1225,
Tnhsll—Dolwalli

i
& i LN
- Kindty. rel’e[ myw*’omm priBeal” FRA2/454 78 g; ;111 i‘d\SElM
Uttarakhand ‘regardingafore subject. The detalls’ t{:} { project ﬂ: o j;_m‘mfor‘.Ec as
moomantssu by proponmtlshsmder :
per e Y cqﬂd" & e e \hr“]l Tri, ‘"{ ﬂfw.- “'ﬁ}‘:ﬁ_.ﬁ&
—SNo— T Parameters <t~ e o5, s “h-.f-*' s, Descrl ﬂon"@“"’*’*""ﬁ’f’?‘*"’?f" !
1-= | Products and quantity -~ . “¢rg | RBM 200:TPH SIS
2°R"|-Estimated Project Cost f DAY 413,530 m.m“ﬂ“- A "’1‘ .
35 TotalP!olNea ERE Total area 1.6270. Hectare» NG
¥ 2 brect e’ 1.5500 Hectare. | *pﬁﬁﬁm 2B
Y s Jmposed Green Araa* ’ lh R ?’#}'ﬁ”ﬁ”‘tﬁh f :' o7 """Fé-&’-‘d—-"t‘n
5508 Pro Green Area—~ -t L%, =u 10511589 ¥ ,_m-w;s* 1*:»:}.;
6240+ Fresh Water Consumpﬁon\‘hﬂa, Lo [ Y774 KL ; ; : A
-T2A T.-'Fresh WatarSouma R o Borewell«.i”.ﬁ'ﬁ A A R ey i3 B
. e ~3ernand B e '\ml“” 400 KV, A"‘;f. ‘,}w’_ T _ﬁ& e 4-:::.55@« 'Fzgq <) -
, i rm— - = ’f"}-,_'_'?.““- ‘WA“"“J“.’\-I e — - 1. £ .
Ti725 | Sianvend heating s larr;\‘ n
12:%- Fuelcnnsum u_on& 1 A g

Q
3 ‘Parking area "% 25
4. | GreenArea’ . - f
5.7 | Other
o TOEI PlolArea =
R.zwmatarial detalls l : i TR £
SNoz[ MajorRaw | Av consum, tl VR —
“~| . Material 0 dayP il per g _',:"f.'sm‘m. 3 Modgof Transpart
1. REM 2000790 " Open Mamket | T Resd T f
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e et 36F 1 — age 43
{3 [ Greenbet [ "51‘1'5 TR o ] 000 )
, : B :m o B ,_'., - L { a0 :-" winrl b - L ’
lnduttrlal Wator Demand and Eﬂluent Genoratlon e : '
TS T 800" - DI TRCERTIE R 12 .
;| CrusherWashings | . v eale L AR Fa .
_=|'Sprinkling): - W SoaN LS Tieuii, : ' it BRI
Solid Waste defaile: . . oo o] St AU R -7
S.No.: " Waste Dotall Z Quantlty Utlllntion!DlsPO“'
2t m«{:f-ﬁ:.? WN? Mim \hGanoratlon ', -
T [ Empy bamels (llners!contalners ‘contaminated with v [ =it 0 Authorlzed recyder
|- hazardous wastes/.chemicals [Cateqory 33.1] & Osﬁl'ﬁlm
_2 =] 'Used Oil [Category 5:1]:35% ¢ HTRoRcing 1§ =501 MTPASY ‘Aumonzad recycler

i"The SEAC during Its meefing heid on 8% January, 2024 had undertaken eppraleal of the project It
has beon found that the: proposal s not dassiﬂa‘e& Undg any‘gphedulo "ol EIA Notlﬂcaﬂon 2006 requilng
EC. But the project site belng located wﬂmr;me territorial limits of, DoonVaIley. hencs prm}lslons of Doon - -
Valiey Notification; 1989'& 2020 (as amended from time to time) ahe.applicable and ‘the proposalJs placed
under-Orange. category (B2): requiing prior EC. Afer,due examination.,of . the . relevant. “documents
submitted by the project propopent and additional danﬁcaﬁon“funﬂshed ig:response ‘to:its, obsefvaﬂona
earlier; SEAC' has recommended the grant- of Environmental,Clearapce for-the a above prolad X :
complignce of the EMP and, ‘other stipylated conditions. SF.IN\"Euring its meeting ¢ daled 19"_ nuary; ¢
considered..the above proposal based on the, recommendation. of” SEAC.: -After, due; exam
deltbaraﬂon. the SEIAA Uttara ereby’awo;ds Envimnmental Clearance. for’ tha abov proi
category B-2 of EIA ‘notification "2006 asamended_ from:time to fime) which”shall remain: suiﬂgpt
out.come of OAM NO. 702/2022"befo BHon'hlo»NG‘l’a arﬁi‘sub]oct to the strict complia

O - )

condlﬂonsm_ _ged below:: w o SN \‘ \z e R TR R
Pre Operation- . & 5 ;ss M q}s&, R oy “% gﬁ AR S
“4)7The “pmjeq pmponent should ad se»wlih basic'd s at leas! In- two wl ely. circuiated | ‘?t'ocql ZrE A

ewspapers; within seven (7), days of iph.of the clearance letter informing that the pri
b’;epeacéordedE mﬁaﬁmmgsm Utlarakhand and'a %of ’“E‘mmi

enﬁﬁ the Reglonal Office of luﬂn‘fsw“of w"\ﬁr«:-r‘n ,,/5 agq Cllmato C

z‘;

.—%u"

i ocated at 25 Subhash
i} )'P"A ‘copy: of the’ Emirommai‘ cfearmco Jotior: shalLbe m

et e !;3“-‘“3.""
N _Cmfufzz!* }Estnbllsh!comwm)\\ ""'f from. <
'Bog[g‘u-gomlmnt ‘provisions of *and Contro| of, Ponuﬂonl '

ntion and Control of Poll 19?-ibef start :
r 4)31\.(8_19!'&0& '(t‘;e“"'delfmu); ofo tru::: ):?f\a conntmotgm aﬂsg aﬂw Faes
% vogetation shallibe-done.. Tne mﬁh@“@"ﬁiﬂwmm{f o be:
o BT R S i o o e
! Gackifi endiaps deveonmen oo bo “”dﬁg' Tha Saine ahall ot
vith proper E land Hrains equippe

a) ‘_A soporate Ermmmnental,Managmnt Cé"":"
“{:Management and Momtm{ng functions, e

9): No constructlon shall bo donc balow hlgh tenslon Ilna. ;
1)" The Project: proponent . has uﬂormed in “his’: presantabon that tha actual*dhha ca I' ey o
© project site from the. bankofnon:perenmaln ef]sTSmete % i o a PR
mmgfm meters of thé said project. . _-. Y rs'& no other perennlal riverfalls :
2} Gowvt. Ut!nrakhand has issued G. 0, in'favour of this project vide ﬂn letter No- ; :
& 04,12.2023 Which is: ‘valid for 10'Years, the -present. E_C..willremain mgmh&am%t ik R
= duration of the Gowt: G.0. In_fusture, d'extanslon!renewal is pmvided byme th‘- ther o
R wr(entE_c \mllbaco-mnﬁmsmmnene_. ed!ranewedGo---.- , e 'i.-f,h?? ;
3[ Pro}ectProponent sball snsure tnloa'easan mbguonoaetm, e : :

SIAJUK/NF

workefs Upto 5 _ﬁoa,-

- \-".—t
2/454778/2023 - ’;
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I (:] rant
4) Project Proponent shall ¢ ensure Io arrange tha siiquof SEAC sub-commmee before 9

Page 44

Vg of Consent to Operate. th the slx
{ ( 9 Project Proponent shall submit document pertalning to land Use chaﬂgé along Wi
7 B} monthly compliance report.,

_ anlmtlﬂrL
Project Proponent shall ensure oornpllama of CER activity m”gh any Goﬁsooir‘fnaca
L Action plan with budgetary provisions shall be submitied within three months 1o achinerlos: whld"
~7) The Project proponent has auunr:‘d ihat he will use naw and mcst advamed e AT
- are efficient to minimize alr and nolse pollutiof, o A
18). The Project proponent shall ensura 3 layered ptanlatlun on the PGﬂPhGrY Of iho |:’ren1lae“:‘l i
: ‘9) The Project proponent shall instal Soler ughts in the’ nd]olnlng vlllages in consL P ,
: 10} ?humto;iﬂﬂesﬁ&mst om:[:l‘als ovide red il for contlol ‘bf fuahivo emlsnlon
: @.unit should propely pro cove proces nuﬂmﬂ 19
|.11) The unit should provide ducting and scrubblng syslam in cover ahad to arrest dust as per Sta
-12) The unit should pmvlde pucca drain f ror Wastawaterwcioml?i‘mﬁ 10 ““”“9 ‘a“ _
143) The unit shall provide | mpar overflow. aystem In setlling tan
14) The unit shall provide perwaten p‘g{n s-qm sufficient memﬂ s P" S“’t" P °“°y‘ 2 021

:15) The unit shall installIn Iuﬁoﬂoonwldeviceandpms"-- 5
13 Thz Tnltsshaij!nz 9 gﬂa‘*m wallof 'shfﬁgianl*h fght: ‘.‘md :&ﬂmﬂﬁduﬁm
~_c adequate gree w’nlf" WDZ‘L\ ujhea,veq ate; '

. - provide other @ taraﬁff.;wpq'“menlf" n emission conirol.

% 17) The unit shall provic pietii"rh"e“ia'lad'roia ﬁ'ip’ﬁ. State Policy/ 20
48) The unit shall ma"z’gtalr:{‘r%per Jog ook of frash Water consumpﬂap% Pk oy
£18) Project Proponent shaﬂJpslall solar,lights o the pariphery, of s’ prel 588, 2 red by the
: 20) Regular health ‘checkup;of workers by recognized | ‘medical’ practlﬁonen} ,-bg enwred__ e
Project proponent and shal submit repoft ta SEJAA along with'six'monthly compllal 'ﬂo P
' 21) ‘The Project proponent will ins nged dut nuppfesslon system aithe’ pfoled
22); ‘The Project, Proponent shall devefop multi lajered. green belt,around the’ PS“P'!JM The
i ‘The-green belt thus developed should be’on: more ‘than_10’ pefcent /of the Medmﬁm-}g
i3 project yoponw wnILdevalop adﬁ]hoﬁﬂ"gmen belt in.the sumnd'nﬂ,g,amﬁg Bl ik
requirement of 33% ‘gréen belt of the pm{:? areaThe project proponent shall plant fast g cHing ™ 7 :
pecies such'as bambod in ma‘pnergl : hrubs shall be lanted below, hlgh@m on liner 3 ; 7
ject p pl’anljastirﬁf?i”“’ape%é?on ththasldesof ecﬁng s

o

3) The Project proponent s ‘shall

’,4.27) Al ﬁﬁwide; bﬁ(ng used
° pollution 1) deroontmiwﬂfi;ﬂ

NABET approved consultant” : g R
“A."ﬂ“‘%m of the approach road ST A : :

haIErd oL e s e Tt R i g ; , et

3]% Ewtm%bokep;a:mmmadmapldu givenlnmé‘m:&f;:..- b Halihe &
vehicles'being Lised for transportat TR

gtk el A onfromihestonacmshlngplarﬂshmﬂd havepom.:uon e

SB)Walersmﬂdlngshanbgmmtﬁaa” ’roadalso : i B B ey

39)Thapwledpr°ponwshausubmduumsssondispemon modaling to SEVAA oh year G :
‘¢ . from Govemment i T
40)  The National’ mmm | \BEL aperoved consuitant

daléd"‘ia‘.“uﬂéif"e:{tbar""' ber, 2009 shall bofcompn;d e '

‘ﬁ) Nowasto'water’ al}b&dlsduarqad ‘oufside the’ plant bomdat;t
he db uandam gL AL

4
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. _ i i Usa o'
o I 33) T“g?e:‘ml ddr:i\:; SVStem should be maintained for ansurlntg umastﬂdad ﬂow ! of water _
1) g devices/fixtures low flow fiushirg system for water.: ff

1/ f . 8) Rraalxat“ir Aharvesting for surface run off sf1&|l|g beyensu.-ed ojaege mchargrli?g :1‘10 surface run o
! ~_preirea enlmuﬁbadone to_ remove suspanded matter, oll and other pa o and A
A 45) The_ project proponent shall submit hallpyea port: (preferably In the: mm":ﬂb‘:,u: NABL'-
: Decembe? penallonlng o ground water quallty w{llch wil| be W“"md and 9°"°m
‘»' approved labora tyhaving scope of it. eo__ '
*46) The project proponent shall submit lon-pightlv report Dﬂﬂﬂinind to arnbl‘;mt alr quﬂllWa“:p":oE _
" tagged photographs of sampling which' will be, monilored and generato of ery month to -
lélboratow having scope of It this report Wil be submittad o' SEIAA befora 17 of every
LAA:

: $

47) Acoustic enclosures for: DG set, sar pluga for operaling’ pmﬂnﬂ"' ‘“"“ boiplomonted s
mitigation measures for nolse impact.;

48) The amblent nolse levels should confirm to the standar;ls presigl;bﬁd under EP Act 1686

"48) Nolse abatement wall should be constructed towards village 8 :

50) All the hazardous residue and wastes arising from units shall be aithar sant tc'!‘ 1;5“?12 f‘:";ﬁf

1 filing or for Incineration. Haza[goup chernlcal shall.be_stored ln tanks In tank farms, ’

. carboysete. R R .

"51) The prject uthoniesSha sty compl i ihe nies and’guidelnes ”"d"ummt"o”?n’ff
Storages-and Import; of Hazardous | ghemlcalgérules 1689, (a8 amanded from Ume and disposal -

5 Auﬂwmanoq’mumuxpcé shall be ol_:_iq ned for,collection, lrealmon', sloraeﬂ-

-

52 mos‘”‘ﬁ‘mﬂ% proved, app ;UKPCB’ mrambfy ;ow sulphur Diesel) .
g -) and shqyld w\,ma? \[4_ ety vﬁwhvofm CPCB_,i '\m‘ hOl..I'd ‘b?‘ up?faled Oﬂly - ;
during power fallure\‘lg ; ‘ernencysmmbon. p ; 7

2 ! i
53) The: velﬂdea;used*at the” factory site: should; 4;comply with en:l
-;_ - tandards  of CPCB" and Stata Transpor Departman_&]hey shou d be'o
khourl ﬁ; !

. 54) AT necessbah ei'!c;rts sha 2 made Iu amwa;gafoty and. Ieno €
“estal and. haaned rjanpower. be’ engagad to' deal with,e
ged, Bbemenaafor eaignyo ovl.gpfotl ‘“,”

o *J?"‘IN @"a"»
Provision: mall be made’ for supply nf_c}omas i o
e depen&elﬁon adjoining ‘lores} area; r A _ wéod b o

==57) The. fire‘safety amangements®and! emgruaquexﬂnpl spggld be as peﬁ,g_'ia

% "concamed regulatory aUHOT/AQENGY v ™ it /“;‘, i e
_.-58). Solar panel/energy slwuldpehxtalfed Inthe f -

—59 “The' ject proponent shall nstall’ soia:]j rr.vgya harvest:ng [n quunoundlng- ‘llag
10 “preferably In. the schools, primary "heaﬂh wntem §,in‘consLltation with:ladal:@uthoriti

S CER budget: this should be compleled_i& st W Acﬁon _

¥ three months.> 5, -

80); Training shall be parted 1o gli.employees on safety andhyga!th asgegp

LR

onant oAl £ ';ovsdaP ) ‘F‘rotection Equl """‘ i

SO _-undarta 'en on regular basis, L gﬁw %’”*ﬁﬁ gf‘%

§.'- iy s

94) This 501%.'-‘-“%9. ous With H)P.F%8
85) During the school.opening and closir
B6) Work can be dohie priylo day e,
,3 22:6512017-1Al, da:eq -
- Respons]

by,

S (management] Rulés 2018 shall be followed

Pra-t slbil t;;:voporuant shall abnd? ay all’ commih;ents and l‘ecommondallon n{ade in tho fon'n— l 2

= { easibili repom‘Emlrmmn anagemsm lan; (EMP) and ‘also durin ir’ senta!! \

theexpertappra]sa.loommmea,_; o gm pm onto

70) Any'change In planning of the approved planlslle plan mll Ieads to anv!ronmerr[ dearan

% abnitio and project proponantw?ﬁ have to seek fresh Enwronrnantal CIaamncia x 9 void-

71) Concealing factual data or submission of falseffabricated data may result i revocaum ol this «
wnw deam ‘and altmct action unﬁerlhe pmwlslon 0 gnvlmn(rmn mmm Ad

'f:) mmlrisb'yrSElAA resefves the righl loxﬁpu!ale adﬂltiona condition . ms'an, die it
= proponent/company nﬁme bound mannar shalﬂmpimnr ﬂjlgsg Wm ma Dm]acl

\
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W Vo " : 70 ofany ofﬂmﬂbm’”
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